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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. No, 861/94. Dt., of Decision : 12=-9=894.

G. Mysaiah +« Applicant.
Us

*  The Uesferez®nindjacyan hv
SC Rly, Rail Nilayam,
Secunderabad.

2. The ChieP Engineer (Open Line),
SC Rily, 5th Floor, Rail Nilayam,
Secundarabad.

3. The &r. Divl. Engineer,B3G/SC,

S5C Rly, Sec'bad Division,

SEEGhﬁéfaD%:'_-‘ e NTDOUIILGH v e

Counsel for the Applicant ¢ Mr., V. Durga Prasad Rao

Counsel for the Respondents : Mr. J.R.Gopala Rao,SC for Rlys.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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D.A.No,.B61/94 y Dt. of decision:12-9-1994,

. ORDER

Y As per the Hon'ble Sri A.V. Haridasan, Member (3) |

The grievance of the applicant who is warking
//// as Chief Inspactor of Uurks under the respondents i%ﬁ

that though he has been appearing ?orwﬁfifﬁfiﬂz;mﬁ
L teT the %pust of Assistant Engineer from 1986

onwards he has not besn selected, unile as many as

150 of his juniofs have been selected and promotedf
some of whom have §%an besn promoted to the postsof
Dy.uggief Enginears. _His particular grievanca-ia that

hBLﬂOt‘éﬂ- called far viva-voce in the selection

SR v hpruaaﬂ»1992*l 1t is alleged that
. : finding thatLi:]uas not called for viva-voce he made

an appeal on 23-12-93 putting forth his griauance
and requested the railway administration to consider
~his case for pramotinn. Since his requaest has nat been

to ‘
accaded/the appllcant has Piled this applicatinn praying

-+

\ ‘. thﬁt L:;;M"‘ﬁ 1t s ki *mayuzﬂfk« ~ashem T
i e ‘*““‘&M,_M_J

. _,_..,_._--

declarg.that the appllcant having secured the sligible
marks Por selection to the post f Assistant Enginesr
he is deemed to havs baén sglected for the post of
Asst. Engineer held in April/May, .199-21@;:"_‘_;1?3?"A§
— S

that thse action of the respondents in not selecting

_him inspite of sacuring ths eligible marks in the Written
Test during 1992 is unconstitutional and against the
principles of natural justice and that the applicant
is entitled to all cmnsequenti%t benefits to which he
would have baeen antitled;ﬁfﬂ%éﬁ?bean selactad to the
post of Asst. Enginger., The applicant-has not stated

in the application what marks he secured in the examina-
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- doas not call for any interfarence by this Tribunal. Hen

~on a careful considerétion of the facts alleged in the

o
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tion though he has stated that he ha8l done exceedingly

well, _ - | .

24 When the applicatioh came up Por hearing tpday

we have heard 5ri V; Durga Prasad Rao, learned counsel
for the appiibant and'Sfi J.R. Gopal Rao,-learnad
counsel for the raspoﬁdants. 1t is a Pact that ths |
post of Asst. Enginser is a selection post Fofﬁﬁﬁi@h

appointments are made on the basis of merit in the

selection process which consist of uWritten Test and

.viva-uncaﬁﬁnntinuously from 1986 onwards the applicant

has been appearing uhenevsr the:§gstssiﬁﬁﬁgiﬁéig;:::;f

. Feid
GIEHOUE suctesss.. 5, 1n the year 1982 also he appsared
—— — n‘x‘;“:::‘ {J_,‘ T B ! R . -

Por the Written Test but was not called for viva-voce,

obviously for the reasangjgiiiJaccurding ta the Depart=
that N - ]
men%ﬁheg;@%ﬂianatd;jgggljﬁﬂthe qualifying marks to be
of malafiies
ﬂﬁ;againét the

(N

Selection Committee or any Member thereof has bsen

called for viva-vaoce, No allegatio

R YA e .
;madg;ju 1t has not bsen stated as to any of the
Members of the Selection Board has any specific reason

to exclude him from the selection and to promote
. -_\f«...lr‘

persons junior to him,

=

e The casae of the applicant that he had done exceed-

ingly well in the written teat held in the ysar 1992
' wishful

can be taken only as a ..k % thinking on the basis of

a self assaessment which cannot be given any weight at alls
‘§o long as there is no specific allegation of malafidas
or unfairness in the matﬁer in which the examination was

heldy ie-ars Jof the considerad view that the situation
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application and of ths materials on record, we dao not

find any case for the applicant deserving fPurther . D
ﬁi;tffgﬂéﬁ%un@~

4, o the result, the application is rejected U/s 19(3)

6? thea A.T, Act 1eaving the parties to bear their

—( A.B. Gothi ) ( W/v. Heridasan )

wn costs.

Member (A) ' Member (3J)
e i Ot. 12-9-1994 . R
Opsn Court Dictation
Y
Glals
: #{7/f”CQV%fM
kmy Deputy Reoistrar(Judl.)
Copy to:-

1. The General Manager, Sputh Csntral Railway, Union of India,
Rail Nilayam,‘Secundarabad.

2. Tne Chief Engineer{Open Lina), South Central Railuay,
Sth Fleor, Rail Nilayam, Secunderabad.

1

3} The Sr. Divisional Engineer, BG/SC, South Central Railuay,
secunderabad Division, Sanchalan Bhavan, Secunderabad,

4, One copy teo Sri. V.Durga Prasad Rao, advocate, CAT, Hyde.

5. One copy to Sri. J.R.Gopala Ragc, SC FPor Rlys, CAT, Hydé
6. One copy to Library, CAT, Hyd. - |

7. 0Ons spars copYe
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"IN THE CENTRIL ADMINISTRATIVE TRIEUNJL i;f

HYDERABAD BENCH HYDERABAD

. e
THE HON'BLE MRLA LY . HIRIDASAN : NEMBER(J)-
: 1
"
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AND
_ i

THE HOM'3LE MR.A.B.GORTHI : MEMBER(A) ~

Dated: | lb\“‘ﬂﬂ{‘a;”

DRB=R7 JUDGMENT. —
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Admigted and Interim Directions
Issu

Allowed.

Cisposkd of with Directions.

sl
Dismisded, ) ffzgfﬂpf”"

- Dismisskd as withdraun,

- Dismissed ﬁor'DePault;

. or_Def
. |Fejected/Ordered.

et

Wo,order as to' cnsts,






